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1 2 3 4
23. Sikkim 3 0
24 Tamil Nadu 0 0
25. Tripura 0 0
26. Uttar Pradesh 0 0
27 Uttarakhand 0 0
28, West Bengal 0 0

Totar STATE 816 674
29 A&N Islands 0 0
30. Chandigarh 9 6
31 D&N Haveli 0 0
32. Daman & Diu 0 0
33 Delhi UT 28 45
34. Lakshadweep 0 0
3s. Puducherry 4 0

Torar UT 41 51

Arx Inpia Totar 857 725

Source : NCRB
Domestic Violence Claims

1850. SHRITK. RANGARAJAN : Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

{a)  whether it is a fact that domestic violence claims more lives in India than

terror strikes orchestrated by militant and naxal outfits; and

(b)  if so, the details of number of cases registered, convictions made, relief
given to the victim etc. under various sections of the act?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATT KRISHNA TIRATH) : (a) and (b) The Government
does not have any data to suggest that Domestic Violence claims more lives in India
than the terror strikes orchestrated by militant and naxal outfits.

The Protection of Women from Domestic Violence Act, 2005 (PWDVA, 2005)
came into force w.e.f. 26.10.2006. As per National Crime Records Bureau (NCRB)
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data, total of 5788, 5643, 7802 and 7575 cases were registered under the PWDVA,
2005 during 2007, 2008, 2009 and 2010 respectively. State-wise details of cases
registered, cases charge-sheeted, cases convicted, persons arrested, persons charge-
sheeted and persons convicted are given in Statement (see below). However, NCRB
does not maintain data on the relief given under various sections of the Act to the

victims.
Statement

Number of Cases Registered, Cases Charge-Sheeted, Cases Convicled,
Persons Arrested, Persons Charge-Sheeted and Persons Convicted Under
Protection of Women from Domestic violence Act 2005 during 2007

Sl State/UT Cases Cases Cases Persons Persons Persons
No. Regis- Charge- Con-  Amres- Charge- Con-

tered  sheeted victed ted sheeted victed

1 2 3 4 5 6 7 8
1. Andhra Pradesh 1979 345 53 1 42 1
2 Arunachal Pradesh 0 0 0 0 0 0
3 Assam 2 0 0 1 1 0
4 Bihar*
5. Chbhattisgarh 1651 1249 89 2206 2066 101
6 Goa 3 1 0 5 3 0
7 Gujarat 883 8362 27 2491 2231 6
8 Haryana 17 10 0 21 21 0
Himachal Pradesh 3 2 0 2 2 0
10.  Jammu & Kashmir Central Act and its provisions are not applicable
11.  Jharkhand 880 765 171 1984 2031 223

12.  Karnataka™®

13. Kerala 14 9 1 11 12 1
14.  Madhya Pradesh*

15. Maharshtra 117 109 1 480 495 3
16. Manipur 0 0 0 0 0

17. Meghalaya 5 5 0 13 5 0
18.  Mizoram 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0

20.  Orissa*
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1 2 3 4 5 6 7 8
21. Punjab 37 14 0 68 35 0
22. Rajasthan 25 14 0 14 14 0
23.  Sikkim 6 4 0 10 9 0
24, Tamil Nadu 0 0 0 0 0 0
25. Tripura 0 0 0 0 0 0
26. Uttar Pradesh 25 20 0 33 51 0
27. Uttarakhand 0 0 0 0 0 0
28. West Bengal 5 2 0 2 0 0

Total States 5652 3411 342 7342 7018 335
29.  A&N Islands 20 6 0 37 7 0
30. Chandigarh** 112 37 0 142 75 0
31. D&N Haveli 0 0 0 0 0 0
32, Daman & Diu 1 1 0 3 3 0
33, Delhi 3 2 0 7 2 0
34. Lakshadweep 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0

Total UTS 136 46 0 189 87 0

Total All India 5788 3457 342 7531 7105 335

Note : * indicates data not available
** includes IPC cases also.

Data is provisional.
Statement

Number of Cases Registered Cases Charge-Sheeled, Cases Convicled, Persons
Arrested, Persons Charge-Sheeted and Persons Convicted Under Protection
of Women from Domestic violence Act 2005 during 2008

Sl State/UT Cases Cases Cases Persons Persons Persons
No. Regis- Charge- Con-  Ames- Charge- Con-
tered  sheeted victed ted sheeted  victed

1 2 3 4 5 6 7 8

1. Andhra Pradesh 2267 485 76 1 17 1
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1 2 3 4 5 6 7 8
2. Arunachal Pradesh 0 0 0 0 0

3 Assam 0 0 0 0 0 0
4. Bihar*

3. Chhattisgarh 361 426 1 987 1020 0
6. Goa 1 0 0 0 0 0
7. Gujarat 324 324 1 1038 1058 0
8.  Haryana 9 8 0 27 27 0
9.  Himachal Pradesh 1 1 0 1 1 0
10.  Jammu & Kashmir Central Act and its provisions are not applicable
11, Jharkhand 955 856 178 1857 1943 206

12.  Karnataka™
13. Kerala 30 27 0 25 33 3

14.  Madhya Pradesh*

15. Maharashtra 376 278 103 217 325 197
16.  Manipur 35 0 0 16 0 0
17. Meghalaya 5 5 2 29 6 2
18, Mizoram 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0
20.  Orissa*

21. Punjab 52 36 3 99 97 2
22. Rajasthan 60 50 0 55 55 0
23, Sikkim 5 8 0 5 8 0
24. Tamil Nadu 765 437 129 30 320 146
25, Tripura 0 0 0 0 0 0
26. Uttar Pradesh 16 12 1 13 19 1
27. Uttarakhand 0 0 0 0 0 0
28. West Bengal 328 80 0 118 280 0

ToTAL STATES 5590 3033 494 4538 5209 558
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1 2 3 4 5 6 7 8
29.  A&N Islands 35 22 0 36 30 0
30. Chandigarh 0 0 0 0 0 0
31. D&N Haveli 0 0 0 0 0 0
32. Daman & Diu 0 0 0 0 0 0
33. Delhi 18 15 0 15 15 0
34. Lakshadweep 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0

Torar UTS 33 37 0 31 45 0

Tortar ALL IND1a 5643 3070 494 4589 5254 558

Note : * indicates data not available

Data is Provisional
Statement

Number of Cases Registered, Cases Charge-Sheeted, Cases Convicted,
Persons Arrested, Persons Charge-Sheeted and Persons Convicted Under
Domestic Violence Act 2005 during 2009

Sl State/UT Cases Cases Cases Persons Persons Persons
No. Regis- Charge- Con-  Ames- Charge- Con-

tered  sheeted victed ted sheeted  victed

1 2 3 4 5 6 7 8
1. Andhra Pradesh 2710 608 o7 0 103 0
2. Armunachal Pradesh 13 8 3 12 8 3
3. Assam®

4. Bihar*

5. Chhattisgarh 22 23 0 18 18 0
6. Goa 0 0 0 0 0 0
7. Gujarat 67 67 0 234 234 0
8. Haryana 32 10 0 13 13 0
9.  Himachal Pradesh 4 3 0 4 4 0
10.  Jammu & Kashmir Central Act and its provisions are not applicable

11.  JTharkhand*
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1 2 3 4 5 6 7 8
12, Kamataka 18 6 8 1 4
13, Kerala 53 46 0 6l 72 0

14. Madhya Pradesh™

15. Maharashtra 1395 121

16.  Manipur 25 0 0 28 0 0
17. Meghalaya 23 28 0 76 45 0
18. Mizoram 4 4 1 4 4 1
19. Nagaland 6 6 3 6 6 3
20.  Orissa*

21. Punjab 38 34 1 76 77 0
22. Rajasthan 45 29 1 37 37 1
23.  Sikkim 6 6 0 3 3 0
24.  Tamil Nadu 2376 729 0 0 0 0
25. Tripura 0 0 0 0 0 0

26. Uttar Pradesh*

27.  Uttarakhand 0 0 0 0 0 0
28. Woest Bengal 923 0 0 0 0 0

ToTaL STATES 7760 1607 235 578 633 8
29.  A&N Islands 36 29 1 53 53 1
30. Chandigarh 0 0 0 0 0 0
31. D&N Haveli 0 0 0 0 0 0
32. Daman & Diu 0 0 0 0 0 0
33, Delhi 6 4 0 5 4 0

34. Lakshadweep*

35.  Puducherry 0 0 0 0 0 0
Torar UTs 42 33 1 58 37 1
Torar AL INpia 7802 1640 236 636 690 9

Note : * indicates data not available

Data is provisional.
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Statement

Number of Cases Registered, Cases Charge-Sheeted, Cases Convicted,
Persons Arrested, Persons Charge-Sheeted and Persons Convicted Under
Domestic Violence Act 2005 during 2010

Sl State/UT Cases Cases Cases Persons Persons Persons
No. Regis- Charge- Con-  Ames- Charge- Con-

tered  sheeted victed ted sheeted  victed

1 2 3 4 5 6 7 8
1. Andhra Pradesh 2683 141 1 1 141 1
2. Arunachal Pradesh 12 8 1 11 8 1
3. Assam 1 1 0 2 2 0
4. Bihar*

5. Chhattisgarh*

6. Goa*
7. Gujarat 25
8.  Haryana 39 7 0 12 12 0

9.  Himachal Pradesh*

10.  Jammu & Kashmir Central Act and its provisions are not applicable
11.  Tharkhand*

12.  Karnataka™*

13. Kerala 44 35 1 41 48 1
14.  Madhya Pradesh*

15. Maharashtra 3505 2127 408 - - -
16.  Manipur *

17. Meghalaya*

18. Mizoram 3 3 1 3 3 1
19. Nagaland 6 6 1 6 6 1
20.  Ormssa*

21. Punjab 19 11 0 38 30 0
22. Rajasthan 45 20 0 25 25 0

23, Sikkim*
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1 2 3 4 5 6 7 8

24,  Tamil Nadu*

25.  Tripura 1 1 0 0 3 0
26. Uttar Pradesh*

27. Uttarakhand*

28. West Bengal 1164 744 0 1 1 0

ToTAL STATES

29, A&N Islands 28 23 0 39 39 0
30. Chandigarh** 0 0 0 0 0 0
31. D&N Haveli 0 0 0 0 0 0

32, Daman & Diu

33, Delhi
34. Lakshadweep 0 0 0 0 0 0
35.  Puducherry 0 0 0 0 0 0
ToraL UTs
TortaL ALL INp1a 7575 3127 413 179 318 3

Note : * indicates data not available
** includes IPC cases also.

Data is provisional.
Reported Dowry Cases

1851. SHRIMATI VASANTHI STANLEY : Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state :

{a)  whether it is a fact that the number of reported dowry cases has almost
doubled since 1995;

(b)  if so, the details and reasons therefor; and
{c)  therate of conviction since 19957

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATIKRISHNA TIRATH): (a) and (b) As per the National
Crime Records Bureau, a total of 2814 cases were reported under Dowry Prohibition
Act, 1961 during 1995 in the country which went upto 5182 cases in 2010. This shows
an increase of 84.15% in 2010 as compared to 1995. During the period, the number of



